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In The Ccntral Administrative Trisunal
Calcutta Bench

MA 595 of 2001
(0A 1436 of 1997)

Presant $ Hon'mle Mr. D. Purkay astha, ‘J’udicigl Member

Hen'Ble Mre S. Biswas, Administrative Membmer(A

Telaphcnos
- =G
Mrityunjoy Haldar

For the Applicent 3 fire BeK. Chatterjee, Counssl

\

for the Respondents: Mr. 8. Chatterjee, Counsel
) Mse Be Mondal, Counsel

Heard on § 25-09-2001 Date of Order : 25-09-2001

'. O RDER

o RURKAYASTHA

In ssventh line of Firet pars of the srder dated 13=9=01

the expression of wppd “He further contended.....” should be read

as Mip. ¥s Chatterjee for the applicant in 0.4. further contended
Act_:q,r.dingly', thé erder dated 13-9=200 1 is correctaed

and this erder wuld ferm a part of the original erder dated 13=9e
2001, | |

( Se Bisuas ) ( Ds Rurksyastha )

Memb er ( A) , g Member (J})

DKN



